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ORDERS OF THE TRIBUNAL

/ NOTES OF THE REGISTRY
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ER DATED 25-2-2004,

Inspite of motice gent to the

Applicant, neither the Applicant nor his

counzel is present even today,when called,

.

However,Mr,B,Pal,Ld,Sr,counsel fer the

Resnondents and Mr,R,C,Rath,learned 8&anding
’
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are nresent, Order passed by this

on 10,7,2002 has

hee
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espondents before the Heoh'kle High Court
of Orissa,who was pleased to issue an inter]

said order,In this

view of the matter,let this matter ke sent

to record room,with liberty teo the lawyers

i
and the applicant to call this £il® to be
listed,on disnosal of the matter in

the High Court ef Orissa,h copy of the order

be given to learned counsel for the Respondents

in the given
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ahd sent to the a»nlicant address,
.

/ \ ——
Vice-Ciialrman ~ /

/




